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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE CHIEF ELECTORAL OFFICER, DELHI

T §e WIHT e e, e
Old St Stepnen’s College Buiiding,
R el - 10008 Kashmere Gate, Delhi - 110 006
TS Fe: 23977130,23981513, 23970498,23933054 Fax. Nos.23969611, 23963604
No.CEO/EL.G/102(11)22010/ 22§ -7 & Dated: 22 [2 )11

To
.\_)/ The Secretary (Legislation). Delhi Legislative Assembly Secretariat. Old

Sectt.. Delhi-54.
2 District Election Officers of all the 9 Districts of NCT of Delhi.

Sub: Election to the Council of States (Rajva Sabha) and Legislative Council-
Maximum number of persons to be allowed of at the time of filing of
Nominations by the candidates-Instructions-regarding.

Sir.

[ am directed to forward herewith a copy of letter No. 322/INST/2011(LC/RS)-

CC&BE dated 17" Februaryv. 2011 on the above cited subject received from the Under

Secrctary. Eiection Commission o India, for informaiion and further necessary action.

Yours faithfully.
Encl: As above. \
- (J.K.SHARMA)
9)(\“ \ DY. CHIEF ELECTORAL OFFICER
'-/3\”\\
No.CEO/EL.G/102(11)/2010/ 32§ 7~ 2§ Dated: - 22 [2 /)]
Copy for information to: -

L"“‘ 1. PA to CEO/Spl. CEO (A)/Spl. CEO(E).
’-51 2 2 All the state units of @(}gnmed National Political Parties.
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By Speed Post

ELECTION COMMISSION OF INDIA

Nirvachan Sadan, Ashoka Road, New Delhi-1 10001

No. 322/INST/201 1(L.C/RS)-CC&BE Dated: 17" February, 2011

To
1. The Chief Electoral Officer,
Andhra Pradesh,
Iivderabad.

The Chief Electoral Officers of
» All other Statosand Union Territories of
NC'T of Delhi and Puducherry

Election to the Council of States (Rajya Sabha) and chi_slag‘vc :
Council—Maximum number of persons to be allowed of at the timg of
filing of Nominations by the candidates—Instructions—Regarding.

Sir,

With  reference  to Chief  Electoral  Officer, Andhra Pradesh letter
No.545/Elecs./F/2011-5. dated 10™ February, 2011 on the subject cited above, | am
dirccted to clarify that Commission’s instructions, pertaining to the number of vehicles
and the number of persons who will be allowed to enter the office premises of the
Returning Officers/Assistant Returning Officers, issued in connection with the clection
(o the Lok Sabha/l.cgislative Assemblies, shall be applicable to the clection to the
Council of States and State Legislative Councils also.

This may be brought to the notice of all concerned, including Political Parties in
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Yours faithfully.

U/
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P KR. VARMA)
INDER SECRETARY



